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Fourthly, the matter is one of discretion and
the High Court can interfere &hly if the Court
below has acted on wrong principles.

It may be that, as contended by Mr. Mahajan,
the appeal is likely to succeed, but the mere
fact that there are strong grounds for the appeal
would not justify an order of stay. A person is

expected to prefer an appeal only when there are
strong reasons for doing so.

For these reasons, I would wuphold the order
of the learned District Judge to the extent that
the commissioner appointed by the Court to exa--
mine the accounts of the parties should continue
to examine the accounts and to submit his report
thereon, no final decree will, however be passed
in the case until the appeal preferred against the
preliminary decree has been heard and decided.
The learned District Judge should endeavour to
deal with this appeal as quickly as possible. The
parties have been directed to appear before the
commissioner on Monday, the 26th April, 1954.

CIVIL WRIT
Before Bhandari, C. J. and Harnam Singh, J.

SURRENDRA TRANSPORT ano ENGINEERING CO.,
LTD., KALKA, aNp OTHERS,—Petitioners

. versus
STATE OF PUNJAB,—Respondent

Civil Writ No. 89 of 1953

The Punjab Passengers and Goods Taxation Act (XV1
1952)—Section 3—Whether ultra vires the Constitution—
Constitution of India—Articles 245, 246(3) and Schedule V_Il
Entry 56—Enactment of Law for the levy of Tax on pas-
sengers and Goods transported from one place in the State
to another place in the State through territories of other
States, whether within the legislative competence of the
State legislature—Validity of an enactment challenged—
Rule as to locus standi stated.

Held, that in order to decide whether a tax has been
lawfully imposed by a State, it is necessary to enquire—

(1) Whether statute by which the tax is imposed was
enacted for “the State or any part thereof”’ that is, whether
it was enacted for the purposes of the State;
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(3) Whether the tax falls within description of taxation
Set out in an entry of the State List;

(3) Whether the person, property or business to be
taxed is within or associated with the State, or in other
words, whether there is a sufficient territorial connection
between the object to be taxed and the taxing State; and

(4) Whether there is anything in the Constitution or in
any other law for the time being in force to indicate that
the tax is not valid. :

There can be no doubt that the tax has been imposed
for the purposes of the State and that the subject matter
of the Act falls under entry 56 of the State List which
empowers the Legislature to make laws “for taxes on goods
and passengers carried by roads or inland waterways”. The
fact that goods and passengers are carried from one place
in the State to another place in the State constitutes a
sufficient territorial connection between the object to be
taxed and the taxing State, There is nothing in the Consti-
tution or in any other law to indicate that the tax is not
valid. The mode, form and extent of taxation are limited
only by the provisions of the Constitution and the wisdom
of the legislature and the mere fact that the State has
decided to charge a heavy tax it could as easily have
charged a lighter one would not detract from the validity .
of the tax. .

Held also, that a Court should endeavour to uphold the
validity of a measure unless it finds clearly that the Legis-
lature has exceeded the authority conferred upon it by the
Constitution.

Held also, that the petitioners have no locus standi to
challenge the validity of the Act. A statute may be assailed
only by one relying on an alleged invasion of his own
constitutional ‘right. The invasion must affect his interests
adversely and this interest must be a genuine proprietary
interest and not merely a remote interest. The tax in
- the present case is to be paid not by the petitioners who are
plying their vehicles on hire, but by the passengers who
are carried or by the owners of the goods which are trans-
ported and, therefore, the present petition is incompe-
tent. :

Petition under Article 226 of the Constitution of India,
praying as under—

- (I)(a) That the Hon’ble Court may be pleased to hold
that section 3 of the Punjab Act XVI of 1952 is ultra vires
in so far as it provided levy of the tax on fares and freights
for covering distance in the territories of the States outside
Punjab State,
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(b) That section 4 of the Punjab Act XVI of 1952 is
ultra vires in so far as it imposes duty upon the owner to
collect and pay to the State of Punjab the tax and also in
so far as the penalty is provided for not complying with the
provisions of this section; and

(¢) That Punjab Act XVI of 1952 is illegal and ultra
vires in so far as it is discriminatory in the treatment of
owners of passenger vehicles and Goods carriers.

(2) That this Hon’ble Court may be pleased to grant
writ in the nature of Prohibition, Mandamus or such other~&
writ as it may deem expedient or it may be pleased to pass
any order or such other order or give such other direction
either in addition or in the alternative. as in the nature of
this case may be deented just and expedient requiring the
Punjab State—

(@) not to levy tax on fares and freights chargeable for
distances mot covered by territories outside the State of
Punjab, regardless of the fact whether journey has started
from a place and ultimately terminating tn other place in
Punjab State;

(b) not to discriminate by realising tax on lump sum
basis in the case of Goods Carriers and on actual fare ticket

issued for carrying passengers; and
(c) not to impose the duty of tax collection upon the

owners of the motor vehicles,;

«3) That as in no case, tax is leviable from the peti-
tioner from Ist September 1952 to 31st March 18953 the
Punjab State may be restrained from assessing the tax for
this period upon the petitioners and an ad interim stay
order may kindly be granted pending the decision of this
. petition.

TeEK CHAND and A. C. HOSHIARPURI, for Petitioners.
S. M. Sikr1, Advocate-General, for Respondents.

ORDER

Bhandari, C. J. Buanpary, CJ.  The question which falls to
be determined in the present case is whether it was
within the territorial competence of the State
Legislature to enact the measure known as “The
Punjab Passengers and Goods Taxation Act, 1952”.

The petitioners are holders of permits under
the Indian Motor Vehicles Act and their vehicles
are continuously engaged in carrying goods and
passengers between Kalka and Simla, over a route
56 miles long b miles of which passes through the
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territory of the Punjab and the remaining 51 miles Surrendra
through the territories of Himachal Pradesh and Transport and

Patiala and East Punjab-States Union. Engineering
Co., Ltd,,
On the 1st September, 1952, the State Legis- Kalka
lature enacted a measure called “The Punjab .

Passengers and Goods Taxation Act, 1952” which  State of
provided that where passengers are carried or  Punjab
goods - transported by motor vehicles from any
place outside the State to any place within the Bhandari, C. J,
State, or from "any place within the State

to any place outside the State, a tax shall .

be payable in respect of the distance covered

within the State and shall b& calculated on such

amount as bears the same proportion to the total

fare or freight as the distance covered in the State

bears to the total distance of the journey. Then

follows a proviso to which objection has been taken

and which is in the following terms—

“Provided that where passengers are carried
or goods transported by a motor vehicle
from any other place within the State,
to any other place within the State,
through the intervening territory of an-
other State, the tax shall be levied on
the full amount of the fare or freight
payable for the entire journey and the
owner shall issue a single ticket or
receipt, as the case may be accordingly.”

" The petitoners have presented an application
under Article 226 of the Constitution and - chal-
lenged the validity of the Act.

This petition can be dismissed on the short
ground that the petitioners have no locus standi
to challenge the validity of the Act, for it has
been held repeatedly that a statute may be assail-
ed only by one relying on an alleged invasion of
his own constitutional rights. The invasion must
affect his interests adversely and this interest
must be a genuine proprietary interest and not
merely a remote interest—vide Article 13 of
Willoughby on the Constitution of the United

ki .
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Surrendra  States, Volume I The tax in the present case is
Ems'p_ort.and to be paid not by the petitioners who are plying
sngIeering  their vehicles on hire but by the passengers who
C(I’{w ;;{td-, are carried or by the owners of the goods which
alka are transported and it seems to me, therefore, that
Staf;: of the present petition is incompetent. Mr. Tek Chand
Puniab who appears for the petitioners, admits that the
___3____ tax is to be recovered from certain other persons
handari. C. J and that those persons alone can challenge the va-
» 7t lidity of the Act, but he contends that as section 4
requires that the tax shall be collected by the

owners of the motor vehicles and paid to the State
Government and as this provision infringes the
fundamental right guaranteed to his clients by

Article 23 of the Constitution, it is open to the

petitioners to seek redress from this Court. The

case of Charanjit Lal Chowdhury v.The Union of

India, (1) has been cited in support of this conten-

tion. Mr. Sikri, who appears for the State, replies

that the plea put forward on behalf of the peti-

tioners is devoid of force, for clause (2) of Article

23 declares that nothing in the said Article shall

prevent the State from imposing compulsory ser-

vice for public purposes but he requests that this

Court might pronounce upon the validity or other-

wise of this measure so that the matter may be

decided once for all and that the State should be in

a position to recover the tax without let or

hindrance. I agree that the matter should be de-

cided once for all and that the doubts which have

arisen should be set at rest. ‘

The principal question which has been some-
what obscured by the raising of a number of
subsidiary issues is whether the Act of 1952, is
repugnant to the provisions of the Constitution.
Mr. Tek Chand contends that in so far as the
State Legislature has authorised the imposition of
the tax in respect of the distance covered by motor
vehicles in the territories of States other than the
Punjab, the law is violation of the provisions of
the Constitution and must, therefore, be deemed
to be ultra vires, for the Legislature of a State has
no power to make laws which purport to operate

() AIR. (38) 1951 S.C. 41
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beyond the geographical limits of the State. Cer- Surrendra
tain authorities have been cited in support of the Transport anc
proposition that there can be no extra-territorial Engineering
execution of the laws of any State. In re S. Mohan  Co., Ltd,
Kumaramangalam (1) it was held that the Kalka
State of Bombay cannot, for the purpose of Pre- v.
ventive Detention Act, pass orders for detaining State of
a person found within its territory for his activities =~ Punjab
in the State of Madras or direct that such a person_ —
be interned in the State of Madras, In re S. V. Bhandari C.J.
Ghate (2), also a case under the Preventive Deten-

tion Act, it was held that the Commissioner of

Police had no jurisdiction to'make an order against

the petitioners who are not residents in Bombay

and who are not within his jurisdiction. In an

earlier decision®reported as Darbar Patiala through

S. Ajmer Singh, Managing Director of Patiala

State Bank, Patiala v. Firm Narain Das-Gulab

Singh of Jagadhri through Kanwar Kishori Saran

(3) a Division Bench of the Lahore High Court

held that section 80-A, Government of India Act,

1919, empowered a Provincial Legislature to

make laws for the peace and good Govern-

ment of the territories for the time being
constituting that province and the Pro-

vincial Legislature could not possibly legis-

late for provinces outside its jurisdiction or
promulgate laws that may have extra-territerial
application or affect the persons, properties or

Courts beyond its jurisdiction. While there can

be no doubt in regard to the correctness of the legal

proposition propounded in these authorities, I am

extremely doubtful if they can have any bearing

on the matters now under consideration.

Prima facie the jurisdiction of a State is terri-
torial for, as pointed out by the Judicial Committee
in Croft v. Dunphy. (4) “it may be accepted as a
general principle that States can legislate effec-
tively only for their own territories.” If the power
of a State to impose a tax can reach only persons,
property and business in the State, it is obvious -

(1) AIR. (38) 1951 Mad, 583. .
(2) ALR (38) 1951 Bom. 161,

(3) A LR. (31) 1944 Lah. 302

(4) 1933 A.C. 156, at p. 162.
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Surrendra
Transport and
Engineering
Co., Lid.,

that a tax can be levied by a State if the real ob-
ject intended to be taxed (whether that object is
a person, some species of property or some busi-
Kalh ne§s) is within or associated with the State. This

" point was brought out with admirable clarity in
Stat. ; B'rokep Hill South Limited v. Commissioner of

e o Taxation, New South Wales (1) where Dixon, J.,

Punjab  hserved as follows—

Bhandari, C. J. “The powers to make laws for the peace,

order and good Government of a State
does not enable the State Parliament
to impose by reference to some act,
matter or thing occurring outside the
State liability upon a person unconnec-
ted with the State whether by domicile,
residence, or otherwise. But it is with-
in the competence of the State Legis-
lature to make any fact, circumstances,
occurrence or thing in or connected with
the territory the occasion of the imposi-
tion upon any person concerned there-
in of a liability to taxation or of any
other liability. It is also within the
competence of the Legislature to base
the imposition of liability on no more
than the relation of the person to the
territory. The relation may consist in
presence within the territory, residence,
domicile, carrying on business there,
or even remoter connection. If a connec-
tion exists, it is for the Legislature to
decide how far it should go in the exer-
cise of its powers.”

(See also In Colonial Gas Association Ltd., v.
Federal Commissioners of Taxation (2), and R. v.
Lander (3).

There are at least two cases decided by the
Supreme Court in which similar.observations were

* (1) 56 C.L.R. 337 at p, 375.
(2) 51 CL.R, 172 at p. 187.
(3) 1919 N.ZL.R. 305.
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made. In The State of Bombay and another v. The Surrendra
United Motors (India) Ltd., and others (1), a ques-Transport and
tion arose whether the Bombay Sales Tax Act, Engineering
1952, was ultra vires the State Legislature. Patan- Co., Ltd,
jali Sastri, C.J., observed as follows— Kalka
v.
“As pointed out by the Privy Council in State of

the Wallace Brothers and Company Ltd.  Punjab

v. Commissioner of Income Tax, —

Bombay (2) in dealing with the com- Bhandari, C. J.

petency of the Indian Legislature to

impose tax on the income arising abroad

to a non-resident foreign company, the

constitutional validity of the relevant

statutory provisions did not turn on the

possession by the Legislature of extra-

territorial powers, but on the existence

of a sufficient territorial connection bet-

ween the taxing State and what it seeks

to tax. In the case of sales-tax it is not

necessary that the sale or purchase

should take place within the territorial

limits of the State in the sense that all

the ingredients of a sale like the agree-

ment to sell, the passing of title, deli-

very of the goods, ete., should have a

territorial connection with the State.

Broadly speaking, local activities of

buying or selling carried on in the State

in relation to local goods would be a

sufficient basis to sustain the taxing

power of the State, provided of course,

such activities ultimately resulted in a

concluded sale or purchase to be taxed.”

A similar proposition was enunciated in
Poppatlal Shah, Partner of Messrs Indo Malayan
Trading Co. v. The State of Madras (3). In this
case, the validity of the Madras General Sales Tax
Act, 1939, which was enacted by the Provincial
Legislature in exercise of the power- vested in it
by section 100(3), of the Government of India Act,

(1) ALR. 1953 S.C. 252 at p. 256.
(2) AILR. 1948 P.C, 118,
-(3) AIR. 1953 S.C. 274.
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Surrendra 1935, was called into question, Mukherjea, J., who
Transport and delivered the judgment of the Court observed—
Engineering

Co., Ltd., “It admits of no dispute that a Provincial

Kalka Legislature could not pass a taxation

. statute which would be binding on any

State of other part of India outside the limits of

Punjab the province, but it would be quite com-

- petent to enact a legislation “imposing
Bhandari, C. J. taxes on transactions concluded outside

the province, provided that there was
sufficient and a real territorial nexus
between such transactions and the tax-
ing province.”

In order to decide whether a tax has been
lawfully imposed by a State, it is necessary to en-
quire—

(1) whether the statute by which the tax is
imposed was enacted for “ the State or
any part thereof”, that is, whether it
was enacted for the purposes of the
State;

(2) whether the tax falls within the descrip-
tion of taxation set out in an entry of
the State List;

(3) whether the person, property or business
to be taxed is within or associated with
the State, or in other words, whether
there is a sufficient territorial connec-
tion between the object to be taxed and
the taxing State; and

(4) whether there is anything in the Consti-
tution or in any other law for the time
being in force to indicate that the tax
is not valid.

There can be no doubt that the tax now under
consideration has been imposed for the purposes of
the State and that the subject-matter of the Act
falls under entry 56 of the State list which em-
powers the Legislature to make laws “for taxes on

A

]
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goods and passengers carried by roads or inland Surrendra
waterways.” Itis equally clear that the fact thatTransport and
goods and passengers are carried from one place in Engineering
the State to another place in the State constitute a Co., Ltd,
sufficient territorial connection between the object Kalka
to be taxed and the taxing State. Again, it is ob- v.
vious that there is nothing in the Constitution or  State of
in any other law to indicate that the tax is not  Punjab
valid.

Bhandari, C.J.

Mr. Tek Chand, however, argues that the tax
is invalid as the State is endeavouring to charge
tax not only on the fare or freight payable for the
journey within the territory of the Punjab, but also
on the fare and freight payable for the much longer
journey within the territories of Himachal Pradesh
and Patiala and East Punjab States Union. This
argument appears to me to be wholly devoid of
force. It is common ground that it was open to the
State to impose a tax on goods and passengers .
carried by road within the territory of the Punjab.
It is also admitted that the mode, form and extent
of taxation are limited only by the provisions of
the Constitution and the wisdom of the Legislature.
The rate at which a particular tax ought to be im-
posed can obviously be determined by the appro-
priate legislative authority and it is for that autho-
rity alone to decide what relation, if any, the tax
should bear to the degree of benefit received by the
tax-payer. The authority may charge a nominal
tax and encourage a particular class of transac-
tions ; it may charge small tax and restrict the
number of transactions, it may charge a
heavy tax and prevent the transactions altogether.
The mere fact that™ the State Legislature
in the present case has imposed a tax on
the full amount of the fare or freight
payable in respect of the entire journey of 56 miles
shows only that the State Legislature has adopted
a particular method for the assessment of the tax.
If the tax is otherwise valid, and there can be no
doubt that it is, the mere fact that the State has de-
cided to charge a heavy tax when it could as easily
have charged a lighter one would not detract
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Surrendra  from the validity of the tax. It has been held re-
Transport and peatedly that a Court should endeavour to uphold
Engineering  the validity of a measure unless it finds clearly that
Co, Ltd, the Legislature has exceeded the authority
Kalka conferred upon it by the Constitution.

St :’ ¢ Certain subsidiary objections have been raised
PZnej ag' in paragraph 15 of the petition, but these objections

should, in my opinion, be lodged before the appro-

Bhandari ¢, J, Priate administrative authority and not before this
, ' % Court in the first instance. It has been held re-<4
peatedly that a person should invoke the help of
Article 226 after all the other remedies available
to him have been exhausted.

For these reasons, I am of the opinion that it
was within the legislative and territorial compe-
tence of the State to enact the measure and that
the present petition under Article 226 must be dis-
missed with costs. I would order accordingly.

Harnam Singh, HarnaMm SineH, J. In  agreeing that Writ
% Application (Civil) No. 89 of 1953, should be dis-
missed with costs I add a few words on the point
?rfising under Article 245 of the Constitution of

ndia.

In Writ Application (Civil) No. 89 of 1953, the
point that arises for decision is whether the Legis-
lature of the Punjab State was comvetent to enact
‘the proviso to section 3(3) of the Punjab Passen-
gers and Goods Taxation Act, 1952, hereinafter
referred to as the Act.

That the Legislature possessed competency to
make the law is plain from entry No. 56 of the
Seventh Schedule read with Article 246(3) of the
Constitution of India. That entry empowers the A
Legislature of the State to make laws on “taxes on
goods and passengers carried by road or on inland
waterways”..

Basing himself on the provisions of Article 245
of the Constitution counsel for the applicants urges
that section 3(3) of the Act is invalid on the ground
that it would have extra-territorial operation.

Article 245 of the Constitution of India reads—

“245.(1) Subiect to the provisions of this
Constitution, Parliament may make
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laws for the whole or any part of the  Surrendra
territory of India, and the Legislature of Transport and
a State may make laws for the whole or Engineering

Co., Ltd.,
any part of the State. | Kalka
(2) No law made by Parliament shall be v.

deemed to be invalid on the ground that  State of
it would have extra-territorial oper-  FPunjab

ation”, :
Harnam Singh,
Plainly, clauses (1) and (2) of Article 245 of the J.
Constitution show that it was not intended by the
Constitution that the laws made by the State Legis-
lature should have extra-territorial operation.

Section 3(3) of the Act reads—
* % % *

“(3) Where passengers are carried or goods
transported by a motor vehicle from any
place outside the State to any place with-
in the State, or from any place within
the State to any place outside the State,
the tax shall be ‘payable in respect of
the distance covered within the State at
the rate laid down in subsection (1) and
shall be calculated on such amount as
bears the same proportion to the total
fare or freight as the distance covered in
the State bears to the total distance of
the journey:

Provided that where passengers are carried
or goods transported by a motor vehicle
from any place within the State to any

.. other place within the State, through the
intervening territory of another State,
the tax shall be levied on the full amount
of the fare or freight payable for the en-
tire journey and the owner shall issue a
single ticket or receipt, as the case may
be accordingly.”

In Writ Application (Civil) No. 89 of 1953, the
applicants are holders of permits under the Indian
Motor Vehicles Act, and their vehicles are conti-
nuously engaged in carrying goods and passengers
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between Kalka and Simla over a route of fity-six

Transport and miles long, five miles of which pass through the

Engineering
Co., Ltd.,
Kalka
v.
State of
Punjab

territory of the Punjab and the remaining fifty-
one miles through the territories of the Himachal
Pradash and the Patiala and East Punjab States
Union.

As stated hereinbefore, the applicants maintain
that the proviso to section 3(3) of the Act is ultra

Harnam S-:mgh, vires of the State Legislature for the reason.that.

J.

the State Legislature was not competent to legis-
late for the States of Himachal Pradesh and Patiala
and East Punjab States Union.

Plainly, if the impugned provision purports to
affect persons who are not within the State or are
not connected with it by ties of domicile or resi-
dence and is in respect of things which are not with-
in the State the provision of law is void for extra-
territoriality.

From a perusal of the proviso to section 3(3) of
the Act, it is plain that the Legislature has selected
as its subject of taxation persons, things or circum-
stances within its territory. Indisputably, the pro-
viso to section 3(3) of the Act comes into operation
where passengers are carried or goods transported
by a motor vehicle from any place within the State
to any other place within the State. In deciding
whether a law is void for extra-territoriality the
sufficiency, for the purpose for which it is used, of
the territorial connection set forth in the impugned
portion of the law is to be seen.

In several cases it has been said that once some
connection with the State appears the Legislature
of that State may make that connectinn the occa-
sion or subject of the imposition of a lixbility. In
Broken Hill South Limited versus The Commis-
sioner of Taxation, New South Wales (1), Dixon, J.,
said at page 375—

“But it is within the competence of the State
Legislature to make any fact, circum-
stance, oceurrence or thing in or connec-
ted with the territory the occasion of the

(1) 56 C.L.R. 337,
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imposition upon any person concerned Surrendra
therein of a liability to taxation or of any Transport and
other liability. It is also within the com- Engineering
petence of the legislature to base the Co., Lid,,
imposition of liability on no more than Kalka
the relation of the person to the territory. ».

The relation may consist in presence  State of
within the territory, residence, domicile  Punjab
carrying on business there, or even re-
moter connections. If a connectionHarnam Singh,:
exists, it is for the legislature to decide J.

how far it should go in the exercise of

its powers.”

In Poppatlal Shah Partner of Messrs Indo
Malayan Trading Co. versus The State of Madras,
(1), B. K. Mukherjea, J., delivering the judgment
of the Court said—

“It admits of no dispute that a Provincial
Legislature could not pass a taxation
statute which would be binding on any
other part of India outside the limits of
the province, but it would be quite com-
petent to enact a legislation imposing
taxes on transactions concluded outside
the province, provided that there was
sufficient and a real territorial nexus
between such transactions and the tax-
ing province. This principle which is
based upon the decision of the Judicial
Committee in A.LR., 1948 P.C. 118 has
been held by this Court to be applicable
to sale tax legislation, in its recent deci-
sion in the Bombay Sales Tax Act case,
State of Bombay v. United Motors
(India) Ltd. (2) and its propriety is be-
yond question.”

In the present case the liability imposed is to
pay-tax on the full amount of the fare or freight
payable for the entire journey including the jour-
ney through the intervening territory of another

(1) AIR. 1953 S.C, 274,
{(2) ALR. 1953 S.C., 252.
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Surrendra State provided the passengers are carried or goods
Transport. and transported by a motor vehicle from any place
Engineering. within the State to any other place within the
Co., Ltd., State. ’
Kalka
v. But it is said that the Legislature should not
State of have gone so far in the exercise of its powers as to
Punjab  affect the Himachal Pradesh and the Patiala and
East Punjab States Union.
ingh,
Hama?_ 5 ‘g In the words of Dixon, J., cited above if a con- <
nection exists, it is for the Legislature to decide how
- far it should go in the exercise of its powers. In
Vacher and Sons Limited v. London Society of
Compositors (1), Lord Macnaghten said— :

“But a judicial tribunal has nothing to do
with the policy of any Act which it may
be called upon to interpret. That may
be a matter for private judgment. The
duty of the Court, and its only duty, is
to exoound the language of the Act in
accordance with the settled rules of
construction. It is, I apprehend, as un-
wise as it is unprofitable to cavil at the
policy of an Act of Parliament, or to pass

~a covert censure on the Legislature.”

For the foregoing reasons I hold that section
3(3) of the Act is not void for extra-territoriality.

CRIMINAL ORIGINAL
Before Kapur, J.
K. KRrisuNAMURTI,—Petitioner ' x

versus

THE DIRECTOR-GENERAL OF POSTS AND
TELEGRAPHS, NEW DELHI—Respondent

Criminal Original 2-D of 1954

1954 * The Contempt of Courts Act (XXXII of 1952)—Sec-
tion 3—Attempt to deter people from approaching the

T Court—Whether amounts to interference with the course
20th  March. of jystice—Contempt—What constitutes.

(1) 1913 A.C. 107
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